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lORDER
|

up' before this Tribunal to initiate contempt proceedings

Heard the learned counsel for the petltloner, who has come
against the opp051te ogrty, Dr.D.P.S.Seth, Chief HManayingy

Dlrector. Later on, this cause title was amended.,

2. . - In this petition, it is stated by the petitioner,that

in OA 282/2000 this Tribunal gave directions to respondent

- No. l to ‘dispose of the epresentation filed'by the épplicant

on 7 6.2000 within a P rlod of two months from the date. of

_recelpt of copy of the order by a reasoned and s[_oeaklng

order . con51der1ng the . prayer- . of - the appllcant
sympathetically. The petitioner thereafter submitted  copy
of the order dated 6.7.2000 to the respondents on 11.7.2000

" but the representation of the. applicant/petitioner was, not

decided/disposed of by respondent No.1l. Therefore,”

- respondent No.l:has committed contempt of the order. passed

in the OA.
3. _ We have perused the order dated 25.8.2000, passed on
makes it very clear that on behalf of

respondent No.l and ‘other respondents, ' the re?resentation

dated 7.6.2000 was examined as per directions of this



2
Tribunal - in OA 282/2000/and thereafter the representation
was disposed of and communicated. te the petitioner vide
order dated 25.8.2000.

fepresentation, vide order dated 25.8}2000; “the opposite-

n our Qpinion, by disposal of the
party has not committed any contempt and no prima-facie case.
. of 'contempt is made out against the opposite party for
initiation of. contempt proceedings. We, therefore, dismiss
this Contempt Petition |in l%mine and this petition may be

consigned to record.

4. MA 38/2001 alsovstands disposed of accordingly.
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